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but we are trying to get it and cer-
tain improvement is there but I do
agree with the hon. Members that
much more is to be made and parti-
cularly T am concerned about the
complaints ang about the shortages.
If any hon. Members bring them to
my notice, I can assure them that I
will look into them and corrective
action will be taken.

MR. DEPUTY-SPEAKER: The
House now stands adjourned till

2-05 p.m.

13.05 hrs.

The Lok Sabha adjourned for Lunch
till five minutes part Fourteen of the
clock.

- ——

The Lok Sabha re-assembled ajter
lunch at seven minutes past Fourteen
of the clock.

[MRr. DEPUTY-SPEARER in the Chair]
MATTERS UNDER RULE 377

(i) CONSTRUCTION OF A BRIDGE OVER
YaMuna RIVER IN DELHI NEAR INTER-
STATE Bus TERMINAL,

SHRI H.K.L. BHAGAT (East Delhi):
With your kind permission, I raise the
following matter of urgent public im-
portance.

It is a matter of regret that the con-
struction of a new bridge over the
Yamuna river in Delhi near the inter-
State bus terminal which was sanc-
tioned by the Congress Government in
1976, has not started yet, causing great
and continued hardship and inconveni-
erice to lacs of people and thousands
of vehicles, which have tp cross Yamu-
na every day due to trafic jam and
congestion. Construction of the
bridge on priority basis is a necessity
not only for the people living in trans-
Yamung area, the people of Delhi but
also people of Uttar Pradesh and other
areas States. Urgent attention of the
Government to the matter is required.
The work should start quickly and a
time-Bbound programme for comple-
tion of the bridge should be fixed.
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(ii) ERA SEZHIYAN CoMMITTEE REPORT

ON THE WORKING OF LIC.

SHRI R.K. MHALGI (Thane): The
Era Sezhiyan Committee gppoiniad by
the Government to review the working
of LIC has submitted their report
long ago. The Committee have miade
a number of important and usefu!
suggestions and recommendations.

Lakhs of LIC policy holders arc
waiting for the decision to be taken
by the Government thereon. The re-
commendations of group-term policy
shall receive well as it provides a kind
of block insurance to large section of
people in the un-organised sector.

I, therefore, urge upon the Governu-
ment fo take as immediately as possi-
ble the decision on the said Comimit-
tee's Report or at least on gome of
the important recommendations of the
Report.

(ili) DRINKINGe WATER PROBLEM IN
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(iv) ProBLEMsg OrF COCOONS AND Lac
GROWERs IN BIHAR

SHRI N.E. HORO (Khunti): Lakhs
of Tribals and other weaker sections
of the population in Chotanagpur pla-
teau region are engaged in rearing
silk cocoons and stick lac. These two
items are export commodities and eaxn
considerable foreign exchange for the
country .

Silk cocooms and lac are grown on
trees which generally backing to Go-
vernment forests.  Tribal and other
communities had traditional rights io
rear them freely without any inter-
ference from the Forest Department.
In Bibar these traditional rights were
recorded rights in the Record of
Rights of tenants.

Now, the Government of Bihar in
the Forest Department have put res-
trictions on rearing Cocoon and Lac
and are demanding rearing fees.

The Tribals and other growers of
Cocoon and Lac are facing firancial
loss due to erratic market prices cone
trolled by the traders and middlemen.
Many growers have taken loans from
Banks and they are in arrears in re.
payment of loans. The growers are
not getting remunerative prices and
they are compelied to sell their pro-
duce of cocqon and lac at throw away
prices at great financial loss to them.

I drawl the attention of the Com-
merce Ministry to these facts and de-

mand—



